
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGIN AL APPLICATION Noz837-of 1993 

DATE-OF-(DRDER:-5th-Novernber,-1996 

BETWEEN: 

R.Radhakrishna!Murthy 
A.Bujji Babu 	I 

AND 

I 

Union of India I represented by the 
Director General, Telecom, 
New Delhi 110 001, 

The Chief General Manager, Telecom, 
A.P.Circlef Hyderabad, 

3. The Sub Divisional Officer, 
Telecom Sub Division, I 
Chirala 523 115, 

The Assistant Engineer, External Phones, 
Nellore 524 061. 

.. Applicants 

. Respondents 

COUNSEL FOR THE APPLICANTS: SHRI J.V.LAKSHMANA RAO 

COUNSEL FOR THE RESPONDENTS: SRI V.BHIMANNA, ADL.CGSC 

CORAM: 

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.) 

JUDGMENT 

ORAL ORDER (PER HON-BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

Rao, 

V.Bhimanna, lear~ed standing counsel for 
I 
the respondents, 

learned counsel for the applicants and Shri 

Heard ShLi Yegender Singh for Shri J.V.Lakshmana 

I 
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2. 	The factIs of this case are as follows:- 

There are two applicants in this OA. 	The first 
I 

applicant was endaged as Casual Mazdoor by SDOT, Gudur on 

7.7.81 and he worked upto 29.6.82 for 362 days. 	He was 

I 
disengaged from 30.6.82 and after a lapse of 7 years, he 

Chirala in Ongole 
I 
 Division and he is still on the rolls. 

The claim of granting Temporary Status to the Casual Labour 

was introduced w!-ith effect from 1.10.89. 	As per that 

scheme, the app 
i 
 li,cants who were having one year of 

continuous service as on 1.10.89 out of which they must 
I 

have been engaged 
j 
 on the work for a period of 240 days, 

I 
shall be granted T ! emporary Status. 

not fulfilling i. he above said 

considered for granting Temporary 
I 

As the lst applicant is 

condition, he was not 

Status. However, it is 

stated in the reply statement that the case of the lst 
I 

aDDlicant will beiconsidered for grant of Temporary Status 

in his turn on th 
1 
 6 basis of his service from 14.5.90. 	In 

view of the above submission, no direction is necessary for 

grant of Temporary I Status in the case of the lst applicant. 

I 	 'W)A':4't 
His case will be considered when he fulfills the/condition 

in this connection,. There is no need to give any direction 

as the respondentg themselves have conceded that his case 

vt-rl be considered' as and when the question of grant of 

Temporary Status to the lst applicant arises. 

All 
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3. 	 The 2nd applicant was engaged as Casual Mazdoor in 

April 1984 and there was uncondonable break in service from 

1.8.84 to 31.3.86. 	As this was more than a year, the 

respondents submit that this break cannot be condoned. 

However, he was reengaged with effect from 1.4.86 and he is 

still on the rolls 	In terms of the scheme introduced with 

Pffprt- f Om 1.10.89, the 2nd applicant fulfills the 
condition for grant of Temporary Status. 	Hence his case 

should have been: considered by now. 	In any case the 

respondents submit that the question of granting Temporary 

Status will be considered on the basis of his service from 

1.4.86 in accordance with the relevant provisions~ aa%A no 

direction is necessary except directing the respondents to 

R-Y[W-X~- 	 of the 2nd applicant. The eld~ the decision in the case 

case of the 2nd applicant for grant of Temporary Status 

should be decided by R-2 within a period of three months 

from the date of receipt of a copy of this order. The 2nd 

applicant can submit a representation in regard to the 
W19-1 

condonation of break in service which w4" be considered in L 

accordance with the rules. 

5. 	 The OA is disposed of as above. 

C13WIEZ'QED TO BE TRUE Copy 

COLMT oF,7~CM 
k11'r 

Cent ral AI 

'imn 

No costs. 
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copy tot- 

1. The Director Gereral, Telecom, Union of India, New Delhi. 

2, The Chief General Manager, Telecom, A.P,Circle, Hy~3erab!3d. 

The Sub Divisional officer, Telecom Sub Division, Chirala. 

The Assistant Engineer, External Phones, Nellore. 

One copy to Sri. J.V.Lakshmana Rao, Advocate, CAT, Hyd. 

One copy to Sri. V.Bhimanna, Addl. CG-C, CAT, HVd. 

One copy to Library, CAT, T4yd. 

B. One spare copy. 

RSM/- 
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~~Ys. Prom 10-6-07. onwards, ,the Applicant was al-4ilmnt and 

-.,,continL%-d and accordingly he was not on the rolls. After a 

lapse of 7 yearn, he was again engaged an casual nazdoor on I 
14-5-90 by the fIr-10T, Chirala of Ongole Division and be is still, 

mp 	 h on the rolls. "be f3cherne of granting te orary status to t C 

castval labouxers has 'a.-en introduced w.e.f'.* J-1-0-SSI. O.nly 

thosin casual labourers who were currcnitly employed as on !-D-89 

with one year continuous service, out of which they must hav a 

been enc jaged on work for a period of 240 days, shall le granted 

temporary statlus. '11,e Pirst Applicant was not currently 

employed as on J-D-C^9 and thev--e wan no continvmmus one year 

serv, cn 	 re -0 I-IC-89. DL\~- to th~.,o 	as-3n, the question of 

gr,inting temporary status on the basic, of the service rendered 

by the ist Applicant from 7-7-81 to 29-6-82, doies not arise. 

Apart from thin reason* the service from 7-7--3.1 t 29-6-C2 was 

rendered by *the Ist Applicant 11:nforc he attainod the age of 

i I I 18 years. it was bDy serv.-.cc and vill. not T.'P- counted. He V.-Y' 

I:P considened for grant of temporary ntatus in his turn on the 

basis of- his sorvice from '14-5-90 

4.~ 	rltte Spccn(3 Aprlicant -Ans 

%yellore Division iftiAnril !984 and thore- war. break in r~CrO 

from 1-8--04 to 31-3-06 at et nt-rotch. He was re-in-ngaged w.e.f. 

1-4-86 and st-ill on the rolls. As per the prescr~bed procedure 

as confirm-d in C.G.M.T,-.slecom~.' Hyderabad letter No'."TA/R.1-7/20-13/12 

dated 24-0-90 	 that for arant of temporary :3~atusp 

the casual ma7.door should not have break in service for more 

than one year which cannot, be condoned. His re-nngagement from 

1-4-86 was therefore treair.d as fresh ergagerrp-nt as his pr.--Vious 

2nd p.-agn 
rorr 

Nr~i 3if-TTB'I 
Lei... 0 IT 	 AS.S C' (Admn) 

Tr TIM . 
0/0 Cilid Ge-~erzl 

tq,'. IiZ~ Hyd~,..bad-50u oul 	 --~Nlz;-500 001, A,jf. 




